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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 266/2025

IN THE MATTER OF:
DR.AMITKUMAR . APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENT(s)
INDEX
S. PARTICULARS PAGE
NO NO

1. REPLY ON BEHALF OF DISTRICT MAGISTRATE,
SHAMLI IN COMPLIANCE OF THE ORDER DATED
02.09.2025 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL

2. A COPY OF LETTER DATED 30.08.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

3. A COPY OF SITE INSPECTION REPORT IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2

4. A COPY OF CTE DATED 21.10.2024 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3
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A COPY OF GUIDELINES DATED 29.01.2025 ARE

ANNEXED HEREWITH AND MARKED AS ANNEXURE-4

COPIES OF SITE INSPECTION REPORT ALONG WITH

PHOTOGRAPHS ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-5

A COPY OF THE WATER QUALITY ANALYSIS REPORT
DATED 19.08.2025 IS ANNEXED HEREWITH AS

ANNEXURE-6

COPIES OF THE TWO NOCS ARE ANNEXED HEREWITH

AND COLLECTIVELY MARKED AS ANNEXURE-7

COPY OF SITE INSPECTION REPORT 28.08.2025 ALONG

WITH PHOTOGRAPHS OF THE INSPECTION IS

ANNEXED HEREWITH AND COLLECTIVELY MARKED

AS ANNEXURE-8

10.

A COPY OF H-2 CASE DATED 28.08.2025 HAS BEEN

ANNEXED HEREWITH AS ANNEXURE-9

11.

COPIES OF THE LETTER AND RECEIPT DATED
13.11.2025; AND LETTER DATED 18.11.2025 ARE
ANNEXED HEREWITH AND COLLECTIVELY MARKED

AS ANNEXURE-10
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Place: NOIDA

788

THROUGH COUNSEL
| /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(09jadon@gmail.com

PHONE NO.-6375115224




789

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 266/2025

IN THE MATTER OF:

DR.AMITKUMAR APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS.  ............ RESPONDENT(s)

REPLY ON BEHALF OF DISTRICT MAGISTRATE, SHAMLI IN

COMPLIANCE OF THE ORDER DATED 02.09.2025 PASSED BY THE

‘b\a\ HON'BLE NATIONAL GREEN TRIBUNAL.

&

do hereby solemnly affirm

ﬁ@ﬁi =§.ﬁ b

the facts of the case and am competent and authorized to swear the present
reply. /

2. That, I state that the contents of this reply have Been drafted by my counsel
on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom. B

Q)L SOt
1‘;_ .
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BACKGROUND OF THE PRESENT MATTER

3. In the present Original Application, applicant has challenged the
establishment of a tyre pyrolysis plant at Village Sakauti, District Shamli,
Uttar Pradesh. The Applicant has alleged that the project violates the ‘SOP
Jor Recycling of Waste Tyre Scrap’ issued by the CPCB and that the unit is
located in close proximity to a river, irrigation drain, educational institutions,

temples, and residential areas. It is further alleged that the UPPCB granted

CTE despite these violations. _.#7
“é\»&,ﬁ

L gs-\k\ @ ‘%g

sl 1 ¥ Learned counsel appedring for the Respondent-CPCB submits that
{Shamil

R.No.: 08/31/2001 » , .
Hereply has been filed yesterday after 3.00 PM, therefore, it has not

C}"&i s
- 9 come on record. The Registry is directed to place it on record. Learned

counsel appearing for the Respondent No. 8 also submits that in the

rejoinder some new issues have been raised by the Applicant, therefore,
an additional reply is required to be filed by the Respondent No. 8. Let
the same be filed within four weeks. Learned counsel appearing for the

Respondent No. 5 and 6 has also sought two weeks’ time to file the

rep l}" ?’1 @‘ '-:;'5--- v

2. Liston28.11.2025....
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REPLY IS AS FOLLOWS

5. That, in compliance with the directions of the Hon’ble Tribunal, the
deponent, vide letter No. 564/0.A.-266/Amit-Kumar/Shamli/2025 dated
30.08.2025, has directed the concerned departments to conduct site
inspections of M/s Adideva Carbon LLP (Project Proponent) unit and furnish

their fact finding reports.

wo
A copy of letter dated 30.08.2025 is annexed herewith and marked as
Annexure-1. - @ﬁ.@%

< ._-5:- ttment conducted site inspections of Project Proponent on 23.08.2025,
NTEARM v 4

m‘_fgg;;%gﬁg}fzoz5, and 28.08.2025 respectively. At the time of inspections, the unit
9 ; b i ;
@@v@ts*under construction and non-functional. The observations recorded in

their reports are detailed in the following paragraphs.

ey
o

I. UPPCB SITE INSPECTION

7. That, in compliance with the directions of the Hon’ble Tribunal, UPPCB
otk

conducted a site inspection of Project Proponent on 23.08.2025.

b5

A copy of site inspectic%:port is annexed herewith and marked as
Annexure-2. <oft pR
8. The UPPCB inspection report mentioned in the para above disclose the

following: _f@
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1 That, the Project Proponent has obtained CTE dated 21.10.2024 from

oy
UPPCB which is valid upto 20.10.2029. <
A copy of CTE dated 21.10.2024 is annexed herewith and marked as
AR

Annexure-3. e
wU /

ii.  The inspection report records that the unit meets the criteria prescribed
under the SOP for Recycling of Waste Tyre Scrap for Recovery of
Tyre Pyrolysis Oil, Pyro Gas, and Char in Tyre Pyrolysis Oil (TPO)

___Units issued by CPCB dated 16.01.2024 (kindly refer to judicial page

dmbers 1 09-122; the same is not repeated here for the sake of brevity).
unit is a Continuous TPO plant with a total area of 90,590 sq. m., out

e ‘&'. .
“y EE/ hich 16,164 sq. m. comprises the plant area, thus compliant with

ofﬁﬁﬁesiting criteria as mentioned in clause 2.1 of the SOP. AR
iii".—#-# That, as per CP’CB’S notification dated January, 2025 titled
“Classification of Sectors into Red, Orange, Green, White, and Blue
Categories” (kindly refer judicial page no. 335-430; the same is not

annexed again for the sake of brevity), the Project Proponent industry
falls under the Orange Category. {&

iv. That, as per the Control of Alr Pollution (Grant/Refusal or
Cancellation of Consent) Guidelines, 2025 dated 29.01.2025, with
respect to Orange Category industries, the minimum distance from the
nearest boundary of a surface water body/floodplain/HFL/red line shall

be 30 metres for industries without effluent generation and 75 metres for
N

W T

-,
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those with effluent generation. Further, a minimum distance of 200
metres must be maintained from settlements, educational institutions,
places of worship, archaeological monuments, national parks, reserve
forests, and heritage sites. ; %@;ﬁ %Q@é
A copy of guidelines dated 29.01.2025 are annexed herewith and marked
as Annexure-4. q @@ﬁ@%

V.  As per the findings of the irl@on dated 23.08.2025, the distances
noted by the UPPCB inspection team (measured from the Pyrolysis

014,
AL 'g {_}mant Unit and not from the boundary wall due to the large area of

e ﬁremises) are as follows: villages — beyond 500 metres; Temple of

o

aa Shakumbari Devi — about 500 metres; schools — more than 500

e

.No.:ssﬁsu':frsiw
@f’g& . \\ 'metres; Khokhari River — about 284 metres; Bidauli-Gangoh Road —
[, about 309 metres; and Meerut—Karnal Highway — about 3,500 metres.
The distances have been reported as per measurements taken by the
inspection team of UPPCB. Thus, the project proponent unit has been
found compliant with the guidelines mentioned in the above para. . Qﬁﬁ; L

vi.  Also, during the site visit, UPPCB found around 1100 plants near the
boundary wall, It was furtﬁer stated by the representative of the Project

Proponent that around 15,000 additional plants are proposed to be

planted.
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Il. GROUND WATER DEPARTMENT SITE INSPECTION

9. That, in compliance with the directions of the Hon’ble Tribunal, the Nodal
Officer, District Ground Water Committee conducted a site inspection of
M/s Adideva Carbon LLP (Project Proponent) on 28.07.2025. ﬁ&@{*
Copies of site inspection report along with photographs are annexed
herewith and collectively marked as Annexure-5. iuhy’fp‘@q

10.That, the site inspection report mentioned in para above disclose the
following:

’ﬁ at, during the inspection, it was observed that since proiect proponent
@ el @‘Ef £ p project prop

"f was under construction and was not operational, no water

{CFary -
'E"'I 14y ;H
Rﬁu CS;JHJCU .
% \ : 2025 samples were collected from the wells situated within the

¥, of U
of

~premises of the Project Proponent, which were subsequently tested by the

a,gnination attributable to the unit was observed. Further, on

UP Jal Nigam (Rural), Shamli. The test report dated 19.08.2025 records

P

that the water quality is within the permissible limits. i

A copy of the water quality analysis report dated 19.08.2025 is annexed
herewith as Annexure-6.

ii.  That the Project Proponent had applied for NOCs for operating two
borewells for a total extraction of 36 KLD, which were approved by the
District Ground Water Management Council Committee vide NOC Nos.
NOCO031883 and NOC033476. During the site inspection, both borewells

along with the flowmeter were found to be functional, and the flowmeter
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readings confirmed that groundwater extraction was within the approved
limits. It was further observed that the unit was using water only for

construction-related activities and general domestic purposes such as

cooking, bathing, and cleaning, and not for any industrial proces
Copies of the two NOCs are annexed herewith and collectively marked as

Annexure-7.

IIll. FOREST DEPARTMENT SITE INSPECTION

IAThat, in compliance with the directions of the Hon’ble Tribunal, the Forest

12.That, in the site inspection report mentioned above, it is disclosed that six

(06) Jamun trees (prohibited species) had been felled by project proponent

lF’

without any permission.

IV. ACTION TAKEN BY FOREST DEPARTMENT

13.That, the Forest Department has accordingly registered H-2 Case dated
28.08.2025 bearing RC No. 20/2025-26 against the project proponent under
Sections 4 and 10 of the Uttar Pradesh Protection of Trees Act, 1976 and

Sections 3 and 28 of the U.P. Transit of Timber and Other Forest Produce -

o

L

W_“i
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Rules, 1978 for illegal felling of 6 Jamun trees belonging to the prohibited
species. *@gﬂ@ﬁ
A copy of H-2 case dated 28.08.2025 -has been annexed herewith as
Annexure-9.

14.That, DFO, Shamli, vide letter no. 1278/ 14-1(N.G.T.) dated 18.11.2025, has
further informed that the project proponent, vide request letter dated
13.11.2024, has requested compounding of the H-2 case and has deposited a

T dﬁf.um of Rs. 60,000/~ against receipt number E3 No. 96/471 dated 13.11.2025.
L A4

. = ﬁéhrther submitted that no final decision on the compounding has yet

a, éeﬂa&en by the Chief Conservator of Forests, Saharanpur Circle and the

\ o o 073 *iﬁ'i’ﬁ}ér remains under consideration at the departmental level. o m&ﬁ

Gp" - 0 gCopxes of the letter and receipt dated 13.11.2025; and letter dated @(DS
are annexed herewith and collectively marked as Annexure-10.

15.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble
Tribunal.

16.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

N
ot

s

DEPONENT
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VERIFICATION

ﬂo"‘é

o @V?iigd at Shamli on this ¢ day of November 2025, ﬂlat/ﬂle'gontents of the

P
! i} from paragraphs 1 to 16 are true and correct to the best of my
ERINDS

e

DEPONENT

1..T.1/Signature of Deponent

ATTESTEL

Mukesh hamdr Shryg

NOTARY. SHAMLI
Diste . SHAMI |

Fenrh
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e e 6. O.A. raises substantial issue relating to the compliance of

environmental horms. 4

7. Issue notice to the respondents for filing their response/reply by way
at least one week before the next date

of affidavit before the Tribunal
g. If any respondent directly files the reply

of hearing through e-filin
without routing it through his advocate, then the said respondent will
remain virtually present to assist the Tribunal.

the respondents and file affidavit of

8- Applicant is directed to serve
service at least one week before the next date of hearing.

'9- List on 02.09.2025."
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ANNEXu. . &

Inspection report of M/s Adidev Carbon LLP, Khasra No. 459 etec., Vill.
Sakauti, Tehsil Un, District Shamli

Complaint has been filed by Sh. Amit Kumar before Hon'ble National Green
Tribunal against the establishment of M/s Adidev Carbon LLP, Khasra No. 459,
Vill. Sakauti, Tehsil Unn, District Shamli alleging that the unit fails to comply
with the siting criteria and SOP guidelines of CPCB regarding TPO plant.
Hon'ble Tribunal has passed the following order dated 28.05.2025 under the said
Original Application.

....... 6. O.A. raises substantial issue relating to the compliance of

environmental norms.

7. Issue notice to the respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before the next date of hearing
through e-filing. If any respondent directly files the reply without routing it
through his advocate, then the said respondent will remain virtually present to

assist the Tribunal.

8. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.
9. List on 02.09.2025. "

In compliance with the above orders, the undersigned inspected the industry on
23.08.2025. During the inspection, Mr. Shubham Singh, HOD, Adidev Carbon

LLP was present as a representative of the industry.
Inspection was carried out at the unit, and the facts found are as follows :

I-  The unit was found under construction by the name of M/s Adidev Carbon

LLP on Khasra No.-459 etc., Village-Sakauti, Tehsil-Unn, District- Shamli.

2-  The conditional CTE has been issued by the State Board to the unit vide

Dr'iNeersy MittabCPCB Joud RepoasiOA 266 Amnt Vs State {Aadidovalinsprouen Reportdocs


Shivansh Sharma


800

letter n0.-221456/UPPCB/Circle-3 (UPPCBHO)/CTE/Shamli/2024 dated
21.10.2024 for establishment in October 2024 (Annexure-2).

3-  The proposed unit is a continuous TPO plant having capacity of production
72 MT/Day of Recovery Carbon Black, 88 MT/day of Qil and 30 MT/day

of Steel using 230 MT/day of tyres as raw material.

4-  The unit has proposed to use 3.0 KLD water for domestic purpose and 6.0
KLD for cooling and scrubbing. The generated domestic effluent would be
disposed of through septic tank and the water generated by cooling and
scrubbing will be recycled through Effluent Treatment Plant. The unit has
proposed Effluent Treatment Plant with a capacity of 6.0 KLD. The
treatment units of the ETP are Screen Chamber, Equalization Tank, Flash
Tank, Tube Settler, Agitator, Multigrade Filter, Activated Carbon Filter
and Sludge Drying Beds etc.

5-  The unit has proposed to set up 08 reactors of capacity 10 MT based on
continuous operation. Wet Scrubber unit and 30-meter-high Chimney have
been proposed as an Air Pollution Control System for the treatment of

emission source.

6-  The unit has proposed to establish a DG Set of capacity 125 KVA (CPCB-
4 Plus) with the establishment of acoustic enclosure and chimney as
APCD.

7-  During the inspection, coordinates of the construction area of the proposed
unit have been measured. According to the measurement the latitude and
longitude of the site are located at 29.616920, 77.144070. The distance
measurement has been carried out from pyrolysis unit of the project. The
distances from nearby population/school/religious places/hospital

/educational institutes are as follows :

06@; @5 Teallie:

(AEE)

DNeersj Muttal CFCB Jowt Reports'OA 266 Amit Vs State {Asdidevalnspeetion Report docx
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S. No. Population/Religious Direction Distance
Place/Educational
Institute/Surface Water
body/Other
1. [Population of Vill. Balrampur West-South Approx. 525 m.
2. |Population of Vill. Kamalpur West-South Approx. 625 m.
3. |Population of Vill. Sakauti North Approx. 713 m.
4. |Maa Shakumbri Devi Temple West Approx. 510 m.
5. |Rajkiya Yamuna Khadar Inter West Approx. 648 m.
College, Kamalpur
6. G.R.D. Public School North-East Approx. 1500 m.
7. |River Khokhri West-South Approx. 284 m.
8. |Bidauli-Gangoh Road North Approx. 309 m.
9. |Meerut-Karnal Highway West-South Approx. 3500 m.

a) Bidoli-Gangoh Road is situated in the north direction at a distance of about
20 meters from the boundary wall of the proposed industry.

b) Sakauti Local Irrigation Drain is located behind the proposed industry.

c) At the time of inspection, no evidence of cutting of trees was observed at

the proposed project site.

8- The industry is proposed to be set up in village Sakauti, Pargana-Bidauli,
Tehsil-Un, District-Shamli, Khasra No. 464, 459, 454M, 454, 457 and 455
of Khata No.-56, total area 9.059 hectares (90590 sqm).

9-  During inspection, the construction work of 03 sheds (Shed No.-1
Shredding Unit, Shed No.-2 Pyrolysis Unit, Shed No.-3 Recover Carbon
Black Unit) was found to be in progress, in which 04 reactors have been
installed in shed number-02 (Pyrolysis Unit) and work of installation of 01
reactor was found to be in progress. About 1100 plants have been found

planted near the boundary wall of the proposed industry. Industry

DiNeeray Mittel\CPCE Joint ReportsiOA 266 Amt Vs State (Asdsdevallospection Repost docx 0@ @ﬁ
12 3 A A

£ A\
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representative Mr. Shubham Singh, has informed that about 15000 plants
have to be planted. The industry representative presented a photocopy of
the map/layout plan approved by Deputy Director Factory, UP, Meerut.

The photographs taken during inspection are as follows-

N (5 s

CAEE)

Dr'iNeerny Mittal CPCE Joun ReposiOA 266 Amit Va S { Ascfllews | bmsproctamn Beport docx,
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10-  The proposed industry has been set up according to the Standard Operating
Procedure (SOP) of CPCB issued on dated 16.01.2024 for Recycling of
Waste Tyre Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and
Char in Tyre Pyrolysis Oil (TPO) issued by Central Pollution Control
Board. The unit is based on Continuous TPO having total area of 90590

sqm and plant area is 16164 sqm.
‘ (s b
%ﬁ# =5t % hee€)

DiNeers) MittallCPCB Joint ReportsiOA 266 Amil Vs Staté {Asdideva]laspectson Repont dock.
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11- The industry falls under orange category as per the notification of CPCB
dated 29.01.2025 whereby guidelines namely control of Air Pollution
(Grant/Refusal or Cancellation of Consent) guidelines 2025 were notified.
According to the guidelines, the nearest boundary of surface water
body/Flood Plain/HFL/Red Line) will be beyond 30 meter having industry
without effluent generation and 75 meters with effluent generation. The
settlement, educational institute, worship place, archeological monuments,
national parks, reserve forest, heritage site will be beyond 200 meters. The
natural or storm drain passing through the location of industrial plant shall

not be disturbed.
Conclusion -

With reference to the above findings and facts, the proposed unit is being
established as per the standard operating procedure issued by Central Pollution
Control Board and the guidelines issued by the notification of CPCB dated
29.01.2025.

The report is respectfully submitted for your kind consideration and

necessary action please.

Hf O hae

(Diwakar Dev Gahlaut) (Raja Gupta) (Kunwar Santosh Kumar)
JRE. J.E. AL,

Regiongl Officer

W

D \Newra) MittallCPCH Jost ReportsiOA 266 Amst Vi State {Aadideva)inspection Report.docy
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— ANiveac E-3

N~ — UTTAR PRADESH POLLUTION CONTROL BOARD
N T A - . . :
-%%}ﬁ%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :21/10/2024 To 20/10/2029

Category : ORANGE Applicatic 1d: 28176639
Ref No. - 221456/UPPCB/Circle3(UPPCBHO)/CTE/SHAML1/2024 Dated: .1/10/2024
To,

Shri MANISHKUMAR AGARWAL

M/s ADIDEVA CARBON LLP

khasra no 459etc vill- Sakoti tehsil uoon distt shamli,SHAMLI,247773

SHAMLI

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 28176639 dated - 19/09/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions:

1. Consent to Establish is being issued for following specific details:
A- Site along with geo-coordinates :
B- Main Raw Materid :

Main Raw Material Details

Name of Raw M aterial Raw Material Unit Name Raw Material Quantity
Tyres 230 MT/Day Metric Tonnes/Day 230
C- Product with capacity :
Product Detail
Name of Product Product Quantity

Recovered Carbon Black (RCB) 72

Qil 88

Steel 30

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 00 00

2. Water Requirement (in KLD) and its Source :
Sour ce of Water Details

Sour ce Type Name of Source Quantity (KL/D)
Ground Water (within Submersible 9.0
premises)

3. Quantity of effluent (In KLD) :


Shivansh Sharma
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Effluent Details

Sour ce Consumption Quantity (KL/D)
Domestic 3.0
Cooling 6.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kld) Use
Others . LSHS/Gas/Pyro Gas/Pyro
Water as required for
Reactor
Diesel 0.05 CPCB-IV Plus compliant DG
Set 125 KVA

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 20/10/2029 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This Consent to Establish is being granted to M/s. Adideva Carbon LLP for establishment of
Continuous Process Type Pyrolysis Plant (01 No. Reactor Cap. 120 MT) at Vill. Sakoti, Tehsil Unn,
District Shamli (KhasraNo. 459 - Area 90590 Sgm.) for above mentioned products ONLY . This
Consent to Establish will be VOID if there is any change in above mentioned address or product.

2. This Consent is valid for the Establishment of unit only. In case of any change in production
capacity, process, raw materials use etc. the industry will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

3. Industry shall ensure to establish the Continuous Process Type Pyrolysis Plant as per Standard
Operating Procedures (SOP) issued by Ministry of Environment, Forest and Climate Change, Govt.
of Indiavide letter No. F.N0.23-61/2015-HSMD dated 24.11.2015.

4. Industry shall comply with various Waste Management Rules as notified by MoEf& CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.

5. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of land
whichever is minimum, covered by the plantation of tall trees of suitable species as per the
guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of thisguidelineis available at URL http://www.uppch.com/pdf/Green-Belt-

Guidle 160218.pdf. You are directed to develop Miyawaki Forest as per the SOP available at URL :-
http://www.upecp.in/TrainingSessi on.aspX.

6. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to lessthan 75 dB(A) during day time and 70 dB(A).

7. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission
for Air Quality Management in Delhi-NCR and Adjoining Areas for protection and safeguard of
environment from time to time.

8. Theindustry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

9. The unit will not start its operation, unless Consent to Operate is obtained under Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 from the Board. It is mandatory to submit Air and Water consent application complete in all
respect, one month before start of operation of unit, to the U.P. Pollution Control Board.

10. The unit shall be installed Air Pollution Control System for 01 No. Reactor (Heating Furnace) as
per details submitted with the application form (Wet Scrubber and Stack 30 M. High from Ground
Level with Ladder, Sampling Platform and Port Hole for Stack Monitoring Purpose).

11. Exhaust stack of proposed CPCB-1V Plus Compliant DG set of 125 KV A should have 2.5 meter
high above from nearest roof top for each DG Set. For control of noise, acoustic enclosure should be
installed on DG Set.

12. Theindustry shall provide adequate arrangement for fighting the accidental |eakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

13. Industry will use only liquid fuel/Gas/Pyro Gas/Pyro Water for heating the furnace as per SOP
issued by Central Pollution Control Board, Delhi.

14. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issue of this permission. Please note that consent to Establish will be revoked, in case of, non
compliance of any of the above mentioned conditions.

15. Concealing the factual data or submission of false information/fabricated data and failure to
comply with any of the conditions mentioned in this order attracts action will be taken under the
provisions of relevant pollution control Acts.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 21/11/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Regional Officer
UPPCB, Muzaffarnagar
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Dated:- 21/10/2024
Copy To-

Regional Officer
UPPCB, Muzaffarnagar
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New delhi, the,29" January, 2025
G.S.R. 84(E)- In exercise of the powers conferred by section 21A of the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with

Central Pollution Control Board, hereby makes the following guidelines, namely: -

CHAPTER 1
PRELIMINARY

1. Short title and commencement. - (1) These guidelines may be called the Control of Air Pollution
(Grant, Refusal or Cancellation of Consent) Guidelines, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. (1) In these guidelines, unless the contest otherwise requires, -
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(a) "Act" means the Air (Prevention and Control of Pollution) Act, 1981;

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate,
(d) "Form™ means a form set out under the First Schedule appended to these rules,

(e) "Industrial plant” means any plant used for any industrial or trade purpose and emitting any air
pollution into the atmosphere;

(f) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised
by Central Pollution Control Board from time to time.

(g) “Schedule” means a Schedule appended to these guidelines;
(h) “State Board” includes the Union Territory Pollution Control Committee.

(i) The words and expression used but not defined in these guidelines and defined in the Act or rules
shall have the meaning respectively assigned to them in Act and rules.

CHAPTER 2
APPLICATION FOR CONSENT AND FEES

3. Form of application for consent and fees. - (1) Every application for consent to establish or
operate an industrial plant under section 21 of the Act shall be made in the Form set out under the
First Schedule and shall contain the particulars of the industrial plant and such other particulars as
set out in the Form and also shall be accompanied by the fee as specified by state government or
Union Territory Administration, as the case may be in accordance with provisions of para 5 of these
guidelines.

(2) Every application under section 21 of the Act shall be provided five per cent rebate on fees for
submitting application for renewal of consent to operate four months prior to the expiry of the
validity period.

(3) Every consent renewal application under section 21 of the Act shall be liable to pay late fee, at
the rate specified in the Table below:

TABLE

Sl. No. |Period of applying One time additional fee as late fee
1) (2) 3)

1 Between 120 - 45 days of the validity 25 % of the fee.

2 Between 45 days to till the validity 50 % of the fee.

3 After expiry of validity 100 % the fee.

4. Validity period of consent. - (1) The consent to establish shall be valid for a period of five years
from the date it is granted.
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(2) The validity period of five years may be extended by a maximum period of two years, if an
application is made in this regard, thereby making the total period of validity seven years from the
date of grant of consent to establish.

(3) The consent to operate shall be valid for a period of-
(a) five years, in case of industrial plant of red category;
(b) ten years, in case of industrial plant of orange category;
(c) fifteen years, in case of industrial plant of green category.
(d) Additional two years, in case of blue category

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the
state government or union territory administration which shall not be more than that specified in the
second schedule.

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the
State Government may prescribe any lower amount of fee in this regard and there shall be no lower
limit for fee, which may be of any level.

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of
fee within the limit prescribed in para 5(1) and shall not be increased more than once in two years:

Provided that the amount of fee may be reduced any number of times.

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for
consent, the State Board may depute any of its officers, accompanied by such other officers as may
be necessary, to visit and inspect any place or premises under the control of the applicant or the
occupier, for verifying the correctness or otherwise of the particulars furnished in the application or
for obtaining such further particulars or information, which in the opinion of such officer are
essential.

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises
where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location
within the premises are discharged, and such officer may require the applicant or the occupier to
furnish to him any plans, specifications or other data relating to control equipment or systems or any
part thereof that he considers necessary.

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the
applicant, give notice to the applicant of his intention to do so.

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection
as reasonably may be necessary.

(5) The officer referred to in sub-paragraph (1) may, before or after carrying out the inspection,
require the applicant to furnish him orally or in writing such additional information or clarification
or to produce before him such document as he may consider necessary for the purpose of
investigation of the application and may for that purpose summon the applicant or his authorised
agent to the office of the State Board.
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7. Common Consent and authorization for hazardous and other wastes. -A single-step
procedure shall be adopted for granting consent under section 21 of the Act along with authorization
under the Hazardous and other wastes (Management and Transboundary movement) Rules, 2016,
as amended from time to time, for managing hazardous and other wastes.

8. Period for granting consent. - (1) Every application under section 21 of the Act shall be granted
or refused consent from the date of receipt of application in all respects within the period specified
in the table below:

TABLE
— Period (in days)

Sl. No. [Application Red |Orange |Green

1) (2) (©) 4) )

1 Grant or refusal of consent to establish 60 45 30

2 Grant or refusal of consent to operate, first/90 60 30
time

3 Grant or refusal of renewal of consent or|120 60 30
expansion or amendment

(2) In case the application for consent is not decided by the State Board within the period specified
under sub-paragraph (1), the case shall be referred to State Level Monitoring Committee constituted
under paragraph 15 which shall dispose of the application within thirty days from the date of its
receipt.

(3) In case of an application falling under sub-paragraph (2), the Member Secretary of the State
Board shall present the case before the Committee.

(4) While deciding on such application, the Committee shall look into causes of delay in grant or
refusal of the consent and recommend appropriate disciplinary action where the reasons of delay are
not justified and the State Board shall comply with such decision. The Committee may also
recommend presenting the case for contravention of the Act before concerned adjudicating officer
under section 39B of the Act.

CHAPTER 3
CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial plant at a
location may be imposed taking into account the technological and scientific developments that have
taken place in industrial planning and manufacturing process in order to protect the sensitive areas,
such as national parks, sanctuaries, wetlands and archaeological monuments.

(2) The industrial plant shall comply with respective criteria fixed by the Central Government or the
State Government or the Union territory Administration, as the case may be.

(3) While establishing an industrial plant, the following minimum distance shall be maintained,
namely:-
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(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue
records in case of industrial plant of-

(i) red category, beyond five hundred meters;
(i) orange category,

(A) with effluent generation, beyond seventy-five meters;
(B) without effluent generation, beyond thirty meters;

(iii) green category, beyond thirty meters;

(b) from the settlement, educational institute, worship place, archaeological monuments, national
park, reserve forest, heritage site, in case of industrial plant of-

(i) red category, beyond five hundred meters;
(ii) orange category, beyond two hundred meters;
(iii) green category, beyond one hundred meters.

(c) The State Board shall ensure that other laws, rules, and regulations, and notifications are
complied with by the industrial plant.

(d) The natural or storm drain passing through the location of industrial plant shall not be disturbed.

CHAPTER 4
GRANT, REFUSAL OR CANCELLATION OF CONSENT

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial plant
under section 21 of the Act shall be made in Form | and shall contain the particulars of the industrial
plant and also shall be accompanied by the fee for new plant and in case of expansion,
modernisation, change of products or process before commissioning of the industrial plant.

(2) The industrial plant shall comply with criteria relating to location specified under paragraph 9.

(3) No industrial plant shall be allowed to set up in non-conforming areas or restricted or prohibited
areas.

(4) On receipt of an application for consent, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any location, place or
premises under the control of the applicant or the occupier, for verifying the correctness or otherwise
of the particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(5) Consent shall be granted with following conditions under sub- section (4) of section 21 of the
Act, based on the report made under sub-paragraph (4), namely:-
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i. the control equipment of such specifications as the State Board may approve shall be
installed and operated in the premises where the industry is proposed to be carried on;
ii.  the control equipment shall be kept at all times in good running condition;
iii.  the chimney, wherever necessary, of such specifications as the State Board may approve in
this behalf shall be erected in such premises; and
iv.  such other conditions as the State Board, may specify in this behalf.

(6) The conditions referred to in sub-paragraph (5) shall be complied with within such period as the
State Board may fix in this behalf.

11. Grant of consent to operate. --- (1) Once the industrial plant established with the requisite
pollution control system and ready to operate, the occupier is required to obtain consent to operate.

(2) Every application of consent to operate an industrial plant under section 21 of the Act shall be
made in Form Il and shall contain the particulars of the following and also shall be accompanied by
fees for grant of consent to operate, with the following reports, namely: -

(a) Compliance report of conditions stipulated in the consent to establish;
(b) Compliance report of the conditions stipulated in the environment clearance, if applicable.

(3) On receipt of an application for consent to operate, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any place or premises
under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(4) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (3), namely:-

i.  thecontrol equipment of such specifications as approved by the State Board shall be operated
in the premises where the industry is carried on;
ii.  the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;
iii.  the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good
running condition;

(iv) chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous emission
monitoring system, as applicable.

(5) The conditions referred to in sub-paragraph (4) shall be complied with within such period as the
State Board may specify in this behalf.

(6) Consent to operate granted shall specify the validity period of the consent.
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12. Renewal of consent to operate. - (1) Every application for renewal of the consent to operate
under section 21 of the Act shall be made in Form I1 and shall contain the particulars of the following
and also shall be accompanied by fee for renewal of the consent to operate, namely:-

a. compliance report of conditions stipulated in the consent to operate

compliance report of the conditions stipulated in the environment clearance, if applicable

c. submission of Environmental Statement as specified under the Environment (Protection)
Rules, 1986;

d. submission of annual returns as specified under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016; and

o

(e) declaration on no change in the manufacturing process, production capacity, pollution
load, emissions.

(2) On receipt of an application for renewal of the consent to operate, the State Board may depute
any of its officers, accompanied by such other officers as may be necessary, to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or
otherwise of the particulars furnished in the application or for obtaining such further particulars or
information, which in the opinion of such officer are essential.

(3) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (2), namely:-

I.  the control equipment of such specifications as approved by the State Board shall be operated

in the premises where the industry is carried on;

ii.  the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;

iii.  the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good
running condition;

iv.  chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous
emission monitoring system, as applicable.

(4) The conditions referred to in sub-paragraph (3) shall be complied with within such period as the
State Board may fix in this behalf.

(5) Renewal of Consent granted shall specify the validity period of the consent.

13. Refusal and cancellation of consent. - (1) The State Board may cancel such consent before
expiry of the period for which it is granted or refuse the renewal of the consent expiry if the

conditions subject to which such consent has been granted are not fulfilled.

(2) The consent may be refused or cancelled on any of the following grounds, namely: -

i.  the industrial plant does not satisfy the criteria relating to location of such industrial plant;



817

40 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 11—SEC. 3(i)]
ii. non-compliance of conditions of such consent;
iii.  non-compliance of the conditions under the prior environment clearance;
iv.  variation in their process and its operations;
v.  non-compliance of the emission standards and failure to upgrade the air pollution control
devices, fugitive emission control systems or any other prescribed equipment, etc.;
vi.  non-compliance of court directions, guidelines, notifications and standard operating
procedures;
vii.  accidental discharges of effluent or emission causing grave injury to the environment or

human health;

(viii) occurrence of accident resulting in damage to the existing systems and environment;

(ix) non-payment of any fee, environmental compensation or bank guarantee as may be required
under any law for the time in force;

(x) industrial plant is proposed or set up in a prohibited area;

(xi) submission of incomplete information or false information or concealment of any material

facts pertaining to the industrial plant;

(xii) violations of the provisions of any other applicable rules and regulations.

(3) Before refusing or cancelling a consent, a reasonable opportunity of being heard shall be given
to the person concerned.

(4) The reasons for refusal or cancellation of the consent shall be recorded in writing and duly
communicated to the person to whom the consent is refused with necessary directions, as deemed

fit.

CHAPTER 5
MONINTORING COMMITTEE

14. National Level Monitoring Committee. - (1) A monitoring committee at national level
consisting of the following members shall oversee and monitor the implementation of these
guidelines, namely: -

Additional Secretary or Joint Secretary to the Government of India in the Ministry of
Environment, Forests and Climate Change, dealing with the Act-Chairman;

Member Secretary of the Central Board — Member secretary

Member Secretaries of five State Boards to be nominated by the Central Government by
rotation for three years -Member.

any other member as may be co-opted by the committee with the approval of the central
government.

(2) The monitoring committee shall have at least one meeting in every quarter of the year.
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15. State Level Monitoring Committee. - (1) A monitoring committee at state level consisting of
the following members shall oversee and monitor the implementation of these guidelines, namely:

a. Secretary to the State Government in-charge of the Department of Environment of the State
or Union territory- Chairman;

b. Member Secretary of the State Board- Member,

c. An officer of the state Environment Department nominated by state Government — Member
Secretary

d. Regional Director of the Central Board having jurisdiction - Member.

(2) The monitoring committee shall also dispose of the matters presented before it.

(3) The monitoring committee shall have at least one meeting in every calendar month.

CHAPTER 6
MISCELLANEOUS

16. Portal for implementation of these guidelines. - The Central Board, in consultation with the
State Boards, develop an online portal for the purposes of these guidelines, preferably within six
months, and not later than one year from the date of notification of these guidelines.

2) After the portal is operational, all applications for grant of consent under section 21 of the Act,
its renewal, verification, site inspection, refusal or cancellation, shall be processed and disposed of
only through such portal, in all states and union territories.

(3) Till the portal becomes operational, applications for grant of consent under section 21 of the Act,
including its renewal, verification, site inspection, refusal or cancellation may be processed through
the existing arrangement in accordance with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and
implementation of these guidelines.

(5) The Central Board may charge five per cent of the fee received with applications for consent to
establish and operate, as service fee which shall be credited to the fund of the Central Pollution
Control Board in accordance with the section 33 of the Act.

17. Additional conditions. The State Board may incorporate additional conditions in the consent in
accordance with local conditions and policies, but shall not relax any of the conditions or standards
specified in these guidelines.

18. Violations. -- In case of failure to comply with any of the provisions of these guidelines, the
person in violation shall be liable to action under provisions of the Act.
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THE FIRST SCHEDULE
[See paragraphs 2(1)(d), 3(1), 10(1), 11(2) and 12(1)]
FORMATE FOR APPLICATION
FORM I
[See paragraph 10(1)]

APPLICATION FOR CONSENT TO ESTABLISH AN INDUSTRIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981

To

The Member Secretary
------------------ State Pollution Control Board / Committee

Sir,
| / We hereby apply for consent to establish an industrial plant under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, (14 of 1981) or for consent to amended product,

operation or process, or treatment and emission of air pollutants.

from a land / premises owned by M/s.

at location

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. |Required Details |
1.0 Project Details :

1.1 |Name of the Project / Industry /|:
TSDF

1.2 [Project Proposal . |New / Expansion

1.3 [Details of Environment Clearance |:
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1.4 |Address of the Site / Unit Plot / Survey No
Village
Tehsil
District
State / UT
Pin code
2.0 Details of Applicant / Occupier:
2.1 |Name of the Applicant / Occupier |:
2.2 |Designation :
2.3 |Nationality of the Occupier
2.4 |Correspondence Address Plot / Survey Noll:
Street Name
Village / Town / City|:
Tehsil /Taluk
District
State / UT
Pin code
2.5 |Contact Details of Plant Head with|: [Name & 1.
Alternate details Designation: 2.
e-mail address 1.
2.
Landline Number 1.
2.
Mobile Number 1,
3.0 Legal Status of the Company :
3.1 (Individual / Proprietary concern /|:
Partnership firm/ Joint family,
concern /  Private  Limited
Company / Public Limited
Company / Foreign Company /
Limited Liability Partnership.
Note: Registration Number and
Authority shall be mentioned.
3.2 |Central Govt. / State Govt./ Central:
PSU / State PSU / Joint Venture
(Pvt. + Govt.), (Govt.+ Govt.),
(Pvt.+ Pvt.)
4.0 Location of the Project / Industry / Activity :
4.1 |Location . |Upload KML
4.2 |Bounded Latitudes (North) From
(8 digit after decimal) To
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4.3 [Bounded Longitudes (East) From
(8 digit after decimal) To
4.4 |Located in Eco-Sensitive Zone off:
Protected Area, Coastal Regulation
Zone,  Biosphere,  Reservoir,
Forests,  Mangroves, Rivers,
Archeological monuments,
Critically Polluted Area, Non-
attainment Cities, Polluted River
Stretch, Hill stations (altitude >
600M), Major towns and Cities
4.5 |Survey of India Topo Sheet|:
Number
4.6 [Land details (as per Panchayat,: |Owned / Leased
Tehsil, District) Total Area in Ha
a. Non - Forest in Ha
b. Forestin Ha
Annual Lease Value, in case off:
Leased in Rs.
Build up Area in Sq. M.
Green Belt cover in % of totalf:
area
4.7 |Extent of Land in Sq. m Own-Agricultural
Industrial
Converted
Industrial Area X
c. Applied and notl:
allotted
d. Applied and allotted
e. Leased
5.0 Category & Classification of the Project / Industry / Activity :
5.1 |Category of Industry (Red, Orange,|: [Category
and Green) Pollution Index
5.2 |Industrial Sector / Type X
5.3 |Grossly Polluting / 17 Category /|
Others
5.4 |Scale of Industry based on Capital|: [Total Capital Investment (Rs.) [:
Investment  (Micro/ Small /| [Scale / Classification .
Medium / Large)
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5.5

Products / By-Products|:

manufacturing capacity (TPD /
TPA)

Products / By-products

Capacity

5.6

Raw Materials /|

Chemicals Consumption
for manufacturing capacity (TPD
& TPA)

Raw Materials

Consumption

5.7

Brief manufacturing Process with|:

process flow chart and Material
Balance, Advantage of
Technology etc.

To be Annexed

5.8

Date / Expected date off:

commencement of production

5.9 |Number of people to be employed;:
/ employed
5.10 (Industry Shifts / Weekly off Shifts (1/11/111') & in Hours |:
Weekly off in days
5.11 [Use of Hazardous Chemicals as per|: [S. [Chemicals |HS [Storage |Daily
MSIHC Rules No Code |capacity [consumption
1.
2.
3.
5.12 |Insurance under PLI Act, 1991 a. Policy No. & Year for which taken:
b. Insurance Company:
c. Validity:
d. Indemnity Limit (Rs) :
e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 \Water Consumption and Wastewater Generation
6.1 [Source of Water Ground Water / River / Industrial Estate Supply /
Private Tanker / Sea / Recycled / Any other, if any

6.2 |Authority Granting permission|: |Authority:
& Quantity permitted Quantity :

6.3  |Water Consumption (KLD) for|:
manufacturing capacity

6.4 |Water Usage for|: |Purpose KLD
manufacturing capacity.| [Domestic
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(Attach Water Balance| [Process
showing quantity with TDS at| [Boiler
different points) Other Utilities (pl. specify)
6.5 |Wastewater Generation (KLD)[: KLD
for manufacturing process
Wastewater ~ from  various|: [Purpose KLD
sources Domestic
Process
Boiler
Other Utilities (pl. specify)
6.6 [Wastewater Treatment systems|: [Type of Effluent KLD Treatment System
Bio-degradable
Non-
Biodegradable
Boiler blowdown
Others Utilities
Any other
Total
6.7 |Details Sewage Treatment|: [S.No. [Capacity of STPs KLD
Plant(s) 1
2
Mode of disposal of treated
effluent
6.8 |Details Effluent Treatment|: |S. No. [Capacity of ETPs KLD
Plant (s) 1
2
Mode of disposal of treated|:
effluent
6.9 |Capacity of treated effluent|:
sump, Guard Pond, if any
6.10 |[Schematic diagram of the[: [To be Annexed
treatment scheme with inlet /
outlet characteristics of each
unit operation / process
6.11 |Name of River/ Creek, Estuaryf:
/ Drain (owner of sewer) / Sea /,
Land / connected to ETP
6.12 |Any relevant information not|:
covered in the above items
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PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)
7.0 Type of Fuels
7.1 |Fuel Consumption per Hour and|: [S. No |Fuel Quantity |Ash% |S%
TPD for manufacturing capacity| |1 Coal
2 Diesel
3 Furnace Oil
4 Natural Gas
5 \Wood
6 Others, if any
7.2 |Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter (m)
b. Quality and quantity of stack emissions from each stack and vent
c. Major industrial processes / sources of fugitive emission
d. Brief account of air pollution control units to deal with the emission
Stack|Attached [Fuel[Height [Diameter [Pollutants|Control Port Hole &
to (m) (m) system Platform
7.3 A. G. Sets S. No. |KVA |Acoustic status Height (m)
7.4 |Any relevant information not|:
covered in the above items
PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)
8.0 Hazardous Waste Management
8.1 [Process generating Hazardous|: Clause  offQuantity/
waste S.No. - [Process Schedule I [Annum
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8.2 |Consent /  Authorization[: [S. No. Activity . |Please tick
required for 1. |Generation
2. |Collection
3. [Storage
4. [Transportation
5. [Reception
6. |[Reuse
7. |Recycling
8. |Recovery
9. [Pre-processing
10. |Co-processing
11. |Utilization
12. (Treatment
13. |Disposal
14. |Incineration
8.3 [Technical  Capabilities /[ [S. No. Capabilities
Facilities 1. |Storage Area
2. |Storage Quantity
3. [Method of storage
4. |Special handling|:
requirement, if any
5. |Emergency
Response Procedure
6. |Leachate treatment |:
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8.4 |Nature (Characteristics off: a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:
8.5 |Hazardous and other wastes|:

generated as per these rules
from storage of hazardous
chemicals as defined under the
Manufacture, Storage and
Import of Hazardous Chemicals
Rules, 1989.

8.6

Any relevant information not:
covered in the above items

PART E: PAYMENT DETAILS

9.0 Payment Details
9.1 |Payment Mode . |Online / Offline
9.2 |Transaction Details in case of|: [Transaction No:
online Date:

Status:

0.3  [Draft details in case of offline | [Amount (Rs):
Draft No:
In favour of:
Bank Name:
Date:

9.4  |Amount of Fee paid : Rs.

DECLARATION

a.

Date:

Place:

I / We declare that the above furnished information is true and correct to the best of my / our
knowledge. I/ We am / are aware that furnishing any wrong information is punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

| / We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent is granted, no change shall be
made. |/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

| / We herewith submit an affidavit on the basis of which consent for establishment will be
issued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

I / We undertake to furnish any other information within one month of its being called by
the State Board.

Name & Signature of the Occupier/
Authorized Signatory
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Mandatory Documents to be enclosed for grant of Consent to Establish:

1. Licenses/ Certificates:
a. Legal Status of Company:

i.  Partnership / Proprietary / Company etc.; (or)
ii.  SSI/MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

b. Location of the Project:

I.  Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or

ii.  Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;

c. Mining Project: Mineral Mining Lease permission granted by the Department of Mines &
Geology, if applicable;

d. Environmental Clearance granted by Central Government or State Environment Impact
Assessment Authority, if applicable, under the notification of the Government of India
number S.0.1533 (E), dated the 14" September, 2006 issued under the Environment
(Protection) Act, 1986 (29 of 1986);

e. Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:

I.  Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of
India number S.0.1533 (E), dated the 14" September, 2006 issued under the Environment
(Protection) Act, 1986 (29 of 1986); or

ii.  Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, Effluent Treatment Plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and Air Pollution Control Devices
proposed, D.G. sets and Hazardous and Other Waste Generation along with Plant layout
plan.

FORM II

[See paragraphs 11 (2) and 12 (1)]

APPLICATION FOR CONSENT TO OPREATE AN INDUSRTIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From
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To

The Member Secretary
State Pollution Control Board / Committee

Sir,

| / We hereby apply for Consent to operate an industrial plant or renewal of consent under section
21 of the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product,
operation or process, or treatment and emission or continuation of emission of air pollutants.

from a land / premises owned by
M/s.
at location-

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. |Required Details | |
1.0 Project Details :

1.1 |[Name of the Project / Industry /:
TSDF

1.2 [Project Proposal . |[Expansion / Renewal / Validity Extension / Transfer

1.3 |Details of Environment Clearance|:
1.4 |Address of the Site / Unit . [Plot / Survey No
Village

Tehsil

District
State/UT

Pin code

2.0 Applicant / Occupier Details :
2.1 [Name of the Applicant / Occupierf:
2.2 [Designation :
2.3 [Nationality of the Occupier
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2.4 |Correspondence Address Plot / Survey Nol:
Street Name
Village / Town / City[:
Tehsil /Taluk
District
State / UT
Pin code
2.5 |[Contact Details of Plant Head|: [Name &[: L.
with Alternate details Designation:
2.
e-mail address 1.
2.
Landline Number 1.
2.
Mobile Number 1,
2.
3.0 Legal Status of the Company :
3.1 |Individual / Proprietary concern /:
Partnership firm/ Joint family|
concern / Private  Limited
Company / Public Limited
Company / Foreign Company /|
Limited Liability Partnership.
Note: Registration Number and
Authority shall be mentioned.
3.2 |Central Govt. / State Govt./
Central PSU / State PSU / Joint
Venture (Pvt. + Govt.), (Govt.+
Govt.), (Pvt.+ Pvt.)
4.0 Location of the Project / Industry / Activity :
4.1 |Location . |Upload KML
4.2 |Bounded Latitudes (North) From
( 8 digit after decimal) To
4.3 |Bounded Longitudes (East) From
( 8 digit after decimal) To
4.4 |Located in Eco-Sensitive Zone of]:
Protected Area, Coastal
Regulation  Zone, Biosphere,
Reservoir, Forests, Mangroves,
Rivers, Archeological
monuments, Critically Polluted
Area, Non-attainment  Cities,
Polluted River Stretch, Hill
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stations (altitude > 600 M), Major
towns and Cities

Tehsil, District)

4.4 |Survey of India Topo Sheet|:
Number
4.5 |Land details (as per Panchayat,: [Owned / Leased

Total Area in Ha

a. Non — Forest in Ha

b. Forestin Ha

Leased in Rs.

Annual Lease Value, in case off:

Build up Area in Sq. M.

Green Belt cover in % of totall;

area
4.6 |Extent of Land in Sg. m Own-Agricultural
Industrial
Converted
Industrial Area :
a. Applied and not allotted|:
b. Applied and allotted
c. Leased
5.0 Category & Classification of the Project / Industry / Activity :
5.1 |Category of Industry (Red,|: [Category
Orange, and Green) Pollution Index
5.2 [Industrial Sector /Type X
5.3 [Grossly Polluting / 17 Category /|:
Others
5.4 [Scale of Industry based on Capital|: [Total Capital Investment (Rs.) |:
Investment (Micro/ Small Scale / Classification :
Medium / Large)
5.5 |Products / By-Products|: [Products / By-products Capacity
manufacturing capacity (TPD/
TPA)
56 [Raw Materials /- |Raw Materials Consumption
Chemicals Consumption

for manufacturing capacity (TPD
& TPA)
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5.7 |Brief manufacturing Process with|: [To be Annexed
process flow chart and Material
Balance, Advantage of
Technology etc.
5.8 |Date / Expected date off:
commencement of production
5.9 |Number of people to be employed]:
/ employed
5.10 |Industry Shifts / Weekly off Shits (I / 11/ 111') & in Hours
\Weekly off in days
5.11 |Use of Hazardous Chemicals as|: [S. [Chemicals [HS |Storage [Daily
per MSIHC Rules No Code |[capacity |consumption
1.
2
3.
5.12 |Insurance under PLI Act, 1991 a. Policy No. & Year for which taken:
b. Insurance Company:
c. Validity:
d. Indemnity Limit (Rs) :
e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 \Water Consumption and Wastewater Generation
6.1 |Source of Water Ground Water / River / Industrial Estate Supply /
Private Tanker / Sea / Recycled / Any other, if any
6.2 |Authority Granting permission|: |Authority:
& Quantity permitted Quantity :
6.3 |Water Consumption (KLD) for|:
manufacturing capacity
6.4 |Water Usage for manufacturingf: [Purpose KLD
capacity. Domestic
(Attach Water Balance showing| [process
quantity with TDS at different| |ggjjer
points) Other Utilities (pl. specify)
6.5 [Wastewater Generation (KLD)[: KLD
for manufacturing process
Wastewater ~ from  various|: [Purpose KLD
sources Domestic
Process
Boiler
Other Utilities (pl. specify)
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6.6 [Wastewater Treatment systems [. [Type of Effluent KLD  |Treatment System
Bio-degradable
Non-
Biodegradable
Boiler blowdown
Others Utilities
Any other
Total
6.7 |Details Sewage Treatment|: [S.No. [Capacity of STPs KLD
Plant(s) 1.
2.
Mode of disposal of treated
effluent
6.8 |Details Effluent Treatment|: [S.No. |Capacity of ETPs KLD
Plant (s) 1.
2.
Mode of disposal of treated|:
effluent
6.9 |Capacity of treated effluent|:
sump, Guard Pond, if any
6.10 |[Schematic diagram of thel: [To be Annexed
treatment scheme with inlet /
outlet characteristics of each
unit operation / process
6.11 |Quality of Effluent before &[: [To be Annexed.
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major,
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the process/
standards. (Attach analysis
report of untreated and treated
effluent from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
effluent
6.12 |Name of River / Creek, Estuary|:
/ Drain (owner of sewer) / Sea /
Land / connected to ETP
6.13 [Details of Solid Wastes|: [To be Annexed
separately for ‘Hazardous’ and
‘Other’ wastes covered under
H&OW Rules, 2016 and other
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solid wastes not covered under,
H&OW Rules, 2016, including
their management system

6.14

Details of
performance
environmental-compliance
monitoring and  reporting
system

and

treatment-|:

To be Annexed

6.15

covered in the above items

Any relevant information not:

PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

7.0 Type of Fuels
7.1 |Fuel Consumption per Hour and|: [S. No [Fuel Quantity |Ash% [S%
TPD for manufacturing capacity| 1. Coal
2 Diesel
3. Furnace Oil
4. Natural Gas
5. \Wood
6. Others, if any
7.2 |Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter (m)
b. Quality and quantity of stack emissions from each stack and vent
c. Major industrial processes / sources of fugitive emission
d. Brief account of air pollution control units to deal with the emission
Stack|Attached |Fuell[Height |Diameter |Pollutants|Control Port Hole &
to (m) (m) system Platform
7.3 o G. Sets S. No. |KVA |Acoustic status Height (m)
7.4 |Quality of source emission[: [Tobe Annexed
(before treatment/ control) and
after  treatment/  controlled
emission (at stacks/vents) in
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respect of PM, SO2, NOx, and
other relevant air pollutants as
per the process/ standards.
(Attach analysis reports of stack
emissions from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
emissions
7.5 |Odorous compounds, if any and]:
control measures provided
7.6 |Details of treatment/control-|:
performance and environmental-
compliance  monitoring and
reporting system
7.7 |Any relevant information not|:
covered in the above items
PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)
8.0 Hazardous Waste Management
8.1 [Process generating Hazardous: Clause offQuantity/
waste ’ ’ S. No. [Process Schedule | S\nnumy
8.2 [Consent /  Authorization|: [S. No.JActivity Please tick
required for 1.  |Generation
2. Collection
3. Storage
4. Transportation
5. Reception
6. Reuse
7. Recycling
8. Recovery
0. Pre-processing

10. [Co-processing
11. [Utilization

12. [Treatment

13. [Disposal

14. [Incineration
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8.3 |[Technical  Capabilities /| [S. No. |Capabilities
Facilities 1. Storage Area
2. Storage Quantity
3. Method of storage
4. Special handling|:
requirement, if any
5. Emergency Response]:
Procedure
6. Leachate treatment
8.4 [Nature (Characteristics off: a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:
84 [Mode of Management /: [S.No. |Disposal . [Please tick
Disposal of above Wastes 1. Secured storage]:
within industrial unit
2. Utilization with inf:
the plants (if not,
please provide details
of utilization)
3. Common TSDF
\Within the State
Outside the State
4. Others
8.5 |Arrangement for transportation|:
of H.W. to actual users / TSDF
8.6 [Details of the environmental:
safeguards and environmental
facilities provided for safe
handling of all the wastes;
8.7 |[Hazardous and other wastes|:
generated as per these rules
from storage of hazardous
chemicals as defined under the
Manufacture, Storage and
Import of Hazardous Chemicals
Rules, 1989.
8.8 |For Treatment, storage and]: 1. Please provide details of the facility

disposal
operators

facility  (TSDF)

@ ~"e oo o

including:

Location of site with layout map

Safe storage of the waste and storage capacity
Treatment processes and their capacities

Secured landfills
Incineration, if any

Leachate collection and treatment system

Firefighting systems
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h. Environmental management plan including
monitoring and

i. Arrangement for transportation of waste from
generators.

2. Please provide details of any other activities
undertaken at the TSDF site:

Note:

In case of renewal of authorization previous authorization numbers and dates and
provide copies of annual returns of last three years including the compliance
reports with respect to the conditions of Prior Environmental Clearance, wherever
applicable.

Provide copy of the Emergency Response Plan (ERP) which should address
procedures for dealing with emergency situations (viz. Spillage or release or fire)
as specified in the guidelines of CPCB. Such ERP shall comprise the following,
but not limited to:

Containing and controlling incidents so as to minimise the effects and to limit
danger to the persons, environment and property;

Implementing the measures necessary to protect persons and the environment;
Description of the actions which should be taken to control the conditions at events
and to limit their consequences, including a description of the safety equipment
and resources available;

Arrangements for training staff in the duties which they are expected to perform;
Arrangements for informing concerned authorities and emergency services; and
Arrangements for providing assistance with off-site mitigatory action.

Provide undertaking or declaration to comply with all provisions including the
scope of submitting bank guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste

8.9

For Recyclers or pre-processors: a. Nature and quantity of different wastes
or Co-processors or users oOf received per annum from domestic sources or;
hazardous or other wastes imported or both

b. Installed capacity as per registration issued by
the District Industries Centre or any other
authorized Government agency.

c. Provide details of secured storage of wastes
including the storage capacity.

d. Process description including process flow
sheet indicating equipment details, inputs and
outputs (input wastes, chemicals, products, by-
products, waste generated, emissions, waste
water, etc.).

e. Provide details of end users of products or by-
products.
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f. Provide details of pollution control systems
such as Effluent Treatment Plant, scrubbers,
etc. including mode of disposal of waste
g. Provide details of occupational health and
safety measures:
h. Has the facility been set up as per Central
Pollution Control Board guidelines? If yes,
provide a report on the compliance with the
guidelines.
i.  Arrangements for transportation of waste to the
facility:
8.10 [Any relevant information not|:
covered in the above items
PART E: PAYMENT DETAILS
9.0 Payment Details
9.1 [Payment Mode . [Online / Offline
0.2 [Transaction Details in case of|: |Transaction No:
online Date:
Status:
0.3 |Draft details in case of offline | [Amount (Rs):
Draft No:
In favour of:
Bank Name:
Date:
9.4  [Amount of Fee paid : Rs.

DECLARATION

Date:

I / We declare that the above furnished information is true and correct to the best of my / our
knowledge. I/ We am/are aware that furnishing any wrong information is punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

| / We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent is granted, no change shall be
made. 1/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

I / We herewith submit an affidavit on the basis of which consent for establishment will be
issued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

I / We undertake to furnish any other information within one month of its being called by
the State Board.
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Name & Signature of the Occupier/
Place: Authorized Signatory

Mandatory Documents to be enclosed for grant of Consent to Operate:

1. Licenses/ Certificates:

(a) Legal Status of Company:
i. Partnership / Proprietary / Company etc.; or
ii. SSI/ MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;
(b) Location of the Project:
i. Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or
ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;
(c) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS &
Geology, if applicable;
(d) Environmental Clearance granted by Central Government or State Environment Impact
Assessment Authority, if applicable, under the notification of the Government of India number
S.0.1533 (E ), dated the 14™ September, 2006 issued under the Environment (Protection ) Act,
1986 (29 of 1986);
(e) Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:

i. Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of India
number S.0.1533 (E), dated the 14™ September, 2006 issued under the Environment (Protection)
Act, 1986 (29 of 1986); or

ii. Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, effluent treatment plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and air pollution control devices
proposed, D.G. sets and hazardous and other waste generation along with plant layout plan.

3. Compliance report of the consent to establish / consent to operate for expansion and
renewal, as applicable.

THE SECOND SCHEDULE

[See paragraph 3(1)]

A. Annual Fees applicable for Consent:

1. Capital investment slabs. - The Capital Investment slabs are as follows: -
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(@) Rs. 1 Crore and below
(b) Exceeding Rs. 1 Crore but not exceeding Rs. 10 Crore
(c) Exceeding Rs. 10 Crore but not exceeding Rs.50 Crore
(d) Exceeding Rs. 50 Crore but not exceeding Rs.250 Crore
(e) Exceeding Rs. 250 Crore but not exceeding Rs.500 Crore
(f) Exceeding Rs. 500 Crore but not exceeding Rs.1000 Crore
(9) Exceeding Rs. 1000 Crore
2. Annual Fee for Industrial plants. — (a) The annual fee for grant of consent is
determined based on the capital investment and categorization of the industrial plant,

using the following formula, as follows: -

CF=Cl*SF *PIF

Where,
= CF : Annual Fee for consent (in Rs.)
= CI :Capitallnvestment(inRs.)
= SF - Scale Factor (based on Capital Investment)
= PIF : Pollution Index Factor (based on category)

(b) The Scale Factor (SF) according to capital investment slabs is as under: -

S. No. |Capital Investment SF
(I () (©)
M Rs. 1 Crore and below 0.100%
(i) Exceeding Rs. 1 Crore but not exceeding Rs.10 Crores 0.080%

(iii) Exceeding Rs. 10 Crores but not exceeding Rs.50 Crores 0.060%
(iv) Exceeding Rs. 50 Crores but not exceeding Rs.250 Crores | 0.040%
(v) Exceeding Rs. 250 Crores but not exceeding Rs.500 Crores | 0.030%
(vi) Exceeding Rs. 500 Crores but not exceeding Rs.1000 Crores| 0.020%
(vii) | Exceeding Rs. 1000 Crores 0.010%

(c) The Pollution Index Factor (PIF) based on categorization of Industry is as under: -

S. No. | Category of Industrial | PIF

(1) (2) 3
(i) Green 1.00
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(i) Orange 1.50
(iii) Red 2.00

(d) The maximum annual fee of the preceding slab shall serve as the base fee for the next slab,
with the Scale Factor (SF) applicable on the difference amount. The details are as under: -

Annual Fee (CF) = Max. fee of the preceding slab + {(Diff. of Cl) * SF * PIF}

(e) The minimum annual fee for grant of consent shall be Rs.5,000, Rs. 7,500 and Rs. 10,000
for Green, Orange and Red Category industry / activity respectively.

3. Annual Fee for local bodies and infrastructure projects (residential and others).
- (a) The capital investment for the purpose of determining annual fee for consent to
establish w.r.t. infrastructure projects, as covered under the notification of the
Government of India number S.0.1533 (E), dated the 14™ September, 2006, as
amended from time to time, shall be based on the capital investment during the
establishment phase. This includes Residential (Standalone Apartment / complexes),
Layouts, Integrated projects, Commercial Complex, Office Complex, Education
Institutions, Township and Local Body including Water Supply and Sewerage
Board. The annual fee for Consent to Establish shall be calculated using the formula
adopted for the industrial plants, as above at para. 2 above.

(b) The annual fee for consent to operate of the projects at sub para (a) above, shall be based on

the quantity of sewage generated / handled, as given below: -

Annual Fee for Consent to Operate
S. Sewage generated -
No. | /handled Local Bodiesand | Other than
Residential (Rs.) | Residential (Rs.)
1 |1 @ 3) (4)
1 Up to 10 KLD 5,000 7,500
2 Above 10 - 50 KLD 15,000 22,500
3 Above 50 - 100 KLD 25,000 37,500
4 Above 100 - 300 KLD 35,000 52,500
5 Above 300 - 500 KLD 55,000 82,500
6 Above 500 - 1 MLD 65,000 97,500
7 Above 1to 5 MLD 75,000 1,12,500
8 Above 5 to 10 MLD 1,00,000 15,00,00
9 Above 10 MLD to 25 MLD | 2,00,000 30,00,00
10 Above 25 MLD 4,00,000 60,00,00

4. Annual Fees for mining projects. — (a) The annual fee for grant of consent for
mining project / activity will be determined based on the consented capacity of the
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mineral to be mined, the type of mineral, the mining area, and the type of mining.
The fee shall be calculated using the following formula -

CF = CC * MF * AF * TMF

Where,

O O O d

O

CF: Annual Consent fees (in Rs.)

CC: Consented Capacity of Mineral to be mined (in Tonne / Annum)

MF: Mineral Factor (based on type of Mineral)

AF: Area Factor (in Rs. based on mining area)

TMF: Type of Mining Factor (based on type of mining)

Note: Minimum fees: Rs. 5,000 per annum

(b) The Mineral Factor (MF) based on type of mineral mined are:

S. No.

Minerals

Mineral Factor (MF)

1

Manganese, Chromite, Steatite, Barites, Mica, Gold,
Uranium, Silver, Copper, Lead, Zinc

1.0

2 Iron, Bauxite, Coal 0.8

3 Dolomite, Limestone, Gypsum, Feldspar, Garnet,
Quartz, Silica State Stone, Bentonite, Pyropylite, Graphite, (0.6
Phosphorite, Clays — China, White, Fire and Ball

4 Other minerals such as stone quarry, Granite, Marble,
River Sand / River bed 0.4

material etc.

(c) The Area Factor (AF) based on mining area:

S. No.[Lease hold area in halArea Factor (AF)
1 Upto5 1.0
2 Above 5 to 25 1.2
3 Above 25 to 100 1.4
4 Above 100 to 500 1.6
5 Above 500 1.7

(d) The Type of Mining Factor (TMF) based on types of mining:

S. No.[Types of Mining  |Types of Mining Factor (TMF)
1 Open cast mining  |1.25
2 Underground mining1.00

5. Annual Fees for coffee pulping activities. - (a) The annual fee for coffee pulping
shall be determined on the basic fee and pulping factor, taking into account the types
of pulping (i.e. wet and dry pulping) irrespective of capacity of operation, as it is a
seasonal production. The fees is calculated using the following formula -



842

[¢TT [I—=vE 3(i)] T T TSI ¢ AT 65

CF = BF * PF
Where,

CF: Fee (in Rs)
BF: Basic Fee (i.e. Rs. 2,500 per annum)
PF: Pulping Factor (based on type of pulping)

(b) The Pulping Factor (PF) based on the type of pulping:

S. No.[Types of Pulping|Pulping Factor (PF)
1 2 3
1 Wet pulping 1.25
2 Dry pulping 1.00

6. Annual Fees for Aqua Culture activities. — The annual fee for aqua culture shall
be determined based on the lease hold area, and the fees as follows : -

No.|Lease hold area  |Fees (Rs.)
Upto 5 Ha Nil
Between 5 to 25 Ha[5,000
Above 25 to 100 Ha[25,000
More than 100 Ha (1,00,000

7. Annual Fees for establishment having diesel generator as the only source. For
any industrial plant having diesel generator set as the only source of air pollution,
the annual fee will be as under-

S. No.[Rating of diesel generator set|Fee (Rs.)
1 2 3

1 > 250 KVA Nil

2 250 KVA to <500 KVA 1,000

3 500 KVA to <1 MVA 2,000

4 >1 MVA 5,000

8. Incentives to industrial plants. - The industrial plants that adopt environmental
conservation measures to reduce water, air and land pollutions, conserve natural
resources (resource consumption per unit production) and undertake voluntary
initiatives without directions of the Central Board or State Board to protect the
environment using best technologies, cleaner technology, achieving levels below the
national or location specific standards, shall be identified. Further Incentives may be
given by the State Board after consulting the Central Board.

B. Fee for consent to Establish: The fee for obtaining consent to establish shall not exceed
twice the annual fee of consent as prescribed in this Schedule.
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C. Fee for consent to operate: The fee for obtaining consent to operate shall not be more than

that determined by multiplying annual fee of consent and period of consent as given in para
4(3) of these guidelines.

[F.N0.Q-15012/1/2022-CPW](e-240803)

VED PRAKASH MISHRA , Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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State of Uttar Pradesh & Ors. § HI0 ISR T AT feid 28052025 Tika far T,
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....... 3. Learned Counsel for the applicant submits that siting criteria as provided in the Standard
Operating Procedure (SOP) for Recycling of Waste Tyre Scrap for the recovery of Tyre Pyrolysis
Oll, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units issued by Central Pollution Control
Boord (CPCB) has been violated and in this regard, he has referred to the Clause 2.1 of the SOP
which provides as under:

2.1 Siting Criteria for ABAP type TPO Units.

....... The siting criteria is applicable only to new/proposed units. New ABAP type TPO unit shall
be allowed only in the industrial areas/land.

(1) Siting criteria for AEAP type TPO Units: The criteria for siting of ABAP type TPO units
depends on the following facts:

I.  There are no organized continuous process emissions in process.

II.  The air pollutant emission in ABAP type TPO unit is from burning of fuel for heating purpose
and intermittent flaring of excess pyro gas or its emergency release;

III.  The plot area of the TRO Unit carries more weightage as the emission from TPO unit does not
affect for away community, instead it is the immediate neighbourhood that is affected. Chor,
being large size particle if spilled in the plant premises during its handling cannot travel to
larger distance under the influence of wind;

IV.  The environmental concern from TPO Unit is spillage of Char in the work zone while
removing It from the reactor and its subsequent packing into the bags. The influence zone due
to this spillage is limited within the premise of the unit;

V.  The odour from TPO Unit is localized and confined to premises and adjacent areas. Followings
are the criteria for site consideration for new units;

I.  New ABAP type TPO Unit having individual reactor capacity of 10 tonnes to 20 tonnes should
only be allowed;

II.  Considering the possible impacts in neighbourhood, TPO Unit having cumulative maximum
batch capacity up to 60 tonnes per day (TPD) only be allowed within a premises and this is
applicable for new ABAP type Units/expansion in existing batch type TPO Unit.

I11. Beyond cumulative batch capacity of 60 70 only continuous process type TPO unit be allowed
in case of setting up of new ABAP type units or expansion in existing TPO Unit in a single
premises.

IV. For new ABAP type TPO Unit the minimum plot area shall be 3000 square meters for a single
reactor of 10 to 12 tonnes capacity and the area will increase by 750 square meters for every
additional reactor of capacity 10 to 12 tonnes and will increase up to 6000 square meters.

V.  For new proposed ABAP type TPO unit the minimum plot area shall be 4000 square meters for
a single batch reactor of 20 tonnes capacity and the area will increase by 1000 square meter for
every additional reactor and will increase up to 6000 square meters.



\ VL. For new proposed continuous TPO unit the minimum plot arca should be 7000 square melers
Irrespective of number of reactors."

(II) Green Belt Requirement-The green belt should he as per consent conditions or as per the guidelines
of Central and State Government and in no case less than 5% of the total area of the plot.

(IIT) Movement of Fire¢Tenders-Paved Road to be provided for movement of the fire-tenders. No
material is allowed to be stored (no obstruction) on this paved road. SPCBS/PCCs to ensure this
requirement, while issuing new CTE/CTO."

4. Plea of the applicant is that respondent no.6 is constructing the Tire Pyrolysis Plant with a
capacity of 230 metric tonnes per day at a location that is very close to ecologically and
socially sensitive arcas including the Khokhari River (within 40 meters), near Irrigation
Department drain (0 meter), Mata Ka Mandir (50 meters), a government inter-college (100
meters), and residential arcas of two villages (within 300-400 meters). It is also the case of the
applicant that the site is directly adjacent to a Highway.

5. Learned Counsel for the applicant submits that Consent to Establish (CTE) ap
made by respondent no.6 on 19.09.2024, therefore, guidelines which have been issucd by
CPCB on 16.01.2024 applics to the respondent no.6 unit and without considering the issue of
siting criteria, Uttar Pradesh Pollution Control Board (UPPCB) has issued CTE dated
21.10.2024 annexure 6, page 129.

6. O.A. raiscs substantial issuc relating to the compliance of environmental norms.

7. Issue notice to the respondents for filing their response/reply by way of affidavit before the
Tribunal at lcast one week before the next date of hearing through e-filing. If any respondent
directly files the reply without routing it through his advocate, then the said respondent will
remain virtually present to assist the Tribunal.

8. The Applicant is directed to serve the respondents and file affidavit of service at least one week
before the next date of hearing.

9. List on 02.09.2025."
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Test Report (Water)

Analysis Report

District Level Water Analysis Laboratory, ULF Jal Nigam (Rural)

E [ Ynte

a1

Shamli tar Prade

1afonl 2025

AT

ih, India

I 1O9/OR LS

- Rel i etter No & datc 154 115}(-11\?40 /oot /202620
_-L Basic Details of Sample
(Disict 1‘ Shamli [Hock Unn
' Lmngi{ﬁ" [ Sakauti Villuge/Vard Sakauti
' Habitation Mohalla . Sakauti | ocation/Site name | M/S Adideva Carbon LLP, Sasauf
| Water Source el “ ok S i “Sample No. SML.-2029
[Quantity of Sample (m) [ 11 ) “Date of Sample Collect, | 14/08/2025
>—Rl;l:‘émrlg Date 4 U\__:_[)“i . | Sample € ollector 'a!\lﬁi ared far
l?z;r-'nph.’ Depositor ’iﬂ‘¥ u‘l’ﬂ _ﬁ‘ﬂ‘I ] - } - Sampling M Ml.,lhtld 1 IS I?I':Inl (‘l_’_;lrr_li'll}l’!
" Analysis Strat date 18/08/2025 “Analysis completion date | 19/08/2025
Rl Technical Data  Analysis - ’
.-'[ S. No. Analysis Units Observed H|‘lu,ll|<.d Values as p(.r Ref, Method of Analysis
{ Parameter Value 1S 10500:2012
. Acceptab | Permissible
i le Limit | Limit |
[ 2 3 4 5 6 -
[ 1 Odour - Agrecable Agrecable Agreeable IS 3025 (Part 5):2021 -
2 Taste - Agreeable Agrecable Agrecable IS 3025 (Part 7):2023
3 pH - 8.061 6.5-8.5 6.5-8.5 IS 3025 (Part 11):2022 A
4 Turbidity NTU 0.700 I 3 IS 3025 (Part 10):2017
5 TDS mg/L 230 500 2000 IS 3025 (Part 16):2023 3
6 Chloride mg/L 20.80 250 1000 IS 3025 (Part 32):2019 .
7 Total Alkalinity mg/L 200 200 600 IS 3025 (Part 23):2023
8 Total Hardness mg/L 82.89 200 600 IS 3025 (Part 21):2019
9 Sulphate mg/L 41.86 200 400 APHA 24™ 4500 SO4 E. Turbidity Method: 2023
10 Nitrate mg/L 22 45 45 APHA 24™ 4500 NO3 B. UV Spec Method:2023
11 Fluoride mg/L 0.770 | 155 APHA 24" 4500-F C. Electrode Method:2023
12 Iron mg/L 041 | i APHA 24" 3500 Fe B. P.throline Methua 2023
13 Calcium mg/L 17.86 75 200 IS 3025 (Part 40):2019
14 Magnesium mg/L 9.47 30 100 IS 3025 (Part 46):2023 |
I This Certificate refers only 1o the particular sample(s) submitted for testing. e
2. This Certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract has been “obtained from Head |
Note of Laboratory, : f
3 The test results reported in this certificate are valid at the time of send under the stated conditions of measurements 2 f
4_Sample will be siored up 1o 7 days. (in case of non-perishuble items only) from the date of issue of lesls report uniess NP GRS
Prepared by | Reviewed by u}'f rized by |

Laboratory Contact Details: Email-Id: upinlabshamli@gmail com, Mobile mo.: +91 9528906867, +91 9897823744

End of Report

Dhlrict Lavel Water Analysis Laboratefy
U.P. Jal Nigam (Rural) Sharal

®
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Ground Water Departmen.
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

: ' Form 8 (C)
AU}I‘IIORQIZA'I‘ION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033476
VALID FROM 21/02/2025 TO 20/02/2030

Al ...

Name of the Applicant MANISHKUMAR AGARWAL

Address of the Applicant: Sakoti distt shamli currant add. Faridabad

459,VILL-SAKOTI,BLOCK-

Company Name: ADIDEVA CARBON LLP ' Company Address UNN,SHAMLI
Serial No. of Application Form 1 SHML1224NIN0042 Date of Submission 30/12/2024
Specimen Signature of the User:
Location particulars:
District Shamli Block UAN
JL.L.N 459,VILL-SAKOTI,BLOCK &TEHSIL
e Fpva UNN,SHAMLI
Municipality/Corporation No Ward No. N/A
Holding No. N/A
Rate of Withdrawal (m*/hr.) 6.00 ?fe‘::ifc‘;‘,':lz%‘)""“" (InCaseof  55/08/2022
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 approx. lsl;”"“" Length (For | 0,00
Diameter (For Dug Well) | 0.00 Type of Pump to be Used: Submersible
11.P. of the Pump: 5.00 Operational Device Electric Motor
Maximum Allowable Rate of Withdrawal 6.00 Maximum Allowable Running 2.00
(m"/hr.): : Hours Per Day: :
Maximum Allowable Annual Extraction of ' 3780.00 Recharge Required: 7560.00
Ground Water: :
315

Annual Running Days:

GENERAL CONDITIONS

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not
exceeding that as shown at SI. (3;), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at
SI. (3k) and is valid subject to the observance of the conditions stated overleaf. -

Holder of this NOC is hercby directed t6 assure annual recharge of 7560.00 cubic meter, as specificd under the application form within the given time period..

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after

reaistration of hisher NOC,

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made
without prior permission of the Competent Authority. Any deviation in this regard shall lcad to canccllation of this authorization

« Tor the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS

standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shi

in item 3(k) shall not excced to the recorded rate from water meters

e o AR BT R A LRD S SR

219 bE )

own

er from the we to quality hazards or any other reasons, if the situation so demands
H&%‘.’KIIB [u0.1355 1551318011199 Siy L,
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Ground Water Department

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
a Form § (C)
‘z\.U‘! ‘ll()Rl'/,A'l‘l()N/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC031883
VALID FROM 21/02/2025 'TO 20/02/2030

Name of the Applicant MANISHKUMAR AGARWAL

Address of the Applicant: Sakoti distt shamli currant add. Faridabad

459, VILL-SAKOTI,BLOCK-

Company Name: ‘ADIDEVA CARBON LLP Company Address UNN,SHAMLI
Serial No. of Application Form SHMLI1224NIN0040 Date of Submission 28/12/2024
Specimen Signature of the User:
Location particulars:
District Shamli Block UAN
459, VILL-SAKOTI,BLOCK

SRR TGt IND: &TEHSIL UNN.SHAMLI
Municipality/Corporation No Ward No. N/A
Holding No. N/A
Rate of Withdrawal (m*/hr) 6.00 on“éﬁc‘lﬂf}Z“p'.‘f.',f;;”" (InCase 50912022
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 Ry IS];""“” Length (For 4 g9
Diameter (For Dug Well) 0.00 | Type of Pump to be Used: Submersible
I.P. of the Pump: 5.00 Operational Device Electric Motor
Maximum Allowable Rate of Withdrawal . Maximum Allowable Running

h 6.00 Tobrs BEF Diy: 4.00
(m"/hr): ours Per Day:
Maximum Allowable Annual Extraction of 7560.00 Recharge Required: 15120.00
Ground Water: i g :
Annual Running Days: 315

« Ilus No-Objection certificate authorizes the owner applicant (uscr) to sink a well in the location specificd at SI. (2) for cxtraction of ground water at a
rate nol exceeding that as shown at SI. (3;), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hercby directed to assure annual recharge of 15120.00 cubic meter, as specified under the application form within the given time
period..

GENERAL CONDITIONS

« Tolder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after
registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, ratc of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be
made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization
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©) GPS Map
[Camera Lite |

J48V +P2F, Sakouti, Mangalora Aht.Jadeed, Uttar Pradesh 247773,
India

3 GPS Map
| Camera Lite ]

JACV+9Q)J, Sakouti, Uttar Pradesh 247773, India

Latitude Longitude

29.61941316° 77.14277674°

Latitude Longitude

29.61735342° 77.14496239°
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857  ANNEXURE-10

§ Apoon

To

Regional Forest Officer,
Un, Shamli-247773.

Subject: Application for closure of the Range case No. 20/2025-26 pursuant to the
Undersigned depositing a sum of 60,000/~ (Rs. Sixty Thousand Only/-) by way of
Composition in furtherance to compound the allegation of six Jamun trees not being present

at the Land Parcels of the Undersigned as mentioned in the Sale Deeds of the concerned Land

Parcels.

Respected Sir,
The Undersigned most humbly vide service of the present Application requests Your Ld. Office
to take requisite action(s) to culminate the compounding and closure of the Range case No.

20/2025-26 registered against the Undersigned for the allegations enumerated in the subject

line of the Present Application.

It is the undeterred stand of the Undersigned that the Undersigned was unaware of the
total number of Trees and their species wise count rooted at the concerned Land Parcels where
the Undersigned is duly undertaking the assimilation of its LLP Facility. The Undersigned only
pursuant to the filing of the O.A No. 266 of 2025 before the Hon’ble NGT and the notice issued
in this regard by your competent Office became aware of the fact that they were mentioned to
be rooted in the concerned land parcels as recorded in the Sale Deeds effectuated in between
the Undersigned and the Seller of the concerned Land Parcels. Furthermore, it can satisfactorily

inferred that Jamun trees if any present at the concerned Land Parcels might have been
felled due to negligence without any due knowledge of the Undersigned owing to
Undersigned not being well conversant with the provisions of the Uttar Pradesh Protection
of Trees Act, 1976. However, Section 15 of the Act provides for the provision of Compounding

of Offences. The relevant portion of the Act is being replicated hereinunder:

ADIDEVA CARBON LLP

o A-C 012, Ground Floor, North Tower, M3M Urbana Business Park,
Sector-67, Badshahpur, Gurugram - 122101, Haryana, India.

e 0124-4253617
& info@adidevacarbon.in
LLp No. ACF-5910
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“15. (1) The State Government may by notification authorise any officer to accept

Jrom any person against whom there is reason to believe that he has committed
offence under this Act in respect of any tree other than a tree situate in a Sforest, grove
or public premises, such sum of money not exceeding 1 [ten thousand rupees] by

way of composition for the offence which such person is suspected to have

committed,

(2) On the payment of such sum of money to any such Officer, the suspected person
if in custody, shall be released and no further proceedings under this Act shall be
taken against such person and notwithstanding anything contained in Section 1 4,
such officer may on payment of such amount, not exceeding 2[ten thousand rupees]

as he may in the circumstances of the case think Jit, release the property seized

under this Act.”’

It is pertinent to mention that the Undersigned has duly deposited %60,000/- (Rs. Sixty
Thousand Only) towards deposition of the Composition Amount and the same has been duly

acknowledged by the Competent Authority. A copy of the Receipt affirming the same has being
enclosed herewith for your kind perusal.

The Undersigned also assures Your Office that all Rules, Regulations and Provisions envisaged
in the Uttar Pradesh Protection of Trees Act, 1976 are being complied with and shall be
complied with by the Undersigned presently and in the future undertaking of its LLP
operation(s). It is thereby most humbly prayed by the Undersigned that the Your Office may be

pleased to compound and undertake necessary steps to culminate the final closure of the present
Range case No. 20/2025-26 registered against the Undersigned.

Enclosures: 1. A copy of the Composition Amount Deposit Receipt dated 13.11.2025 issued by
Your Office in favour of the Undersigned, in furtherance to compound the

above-mentioned allegation(s).
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